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It would thus be clear that one of the conditions precedent to make

a valid reference to the court is that the application under Section
18(1)

shall be in writing and made within six weeks from the date of the
award

when the applicant was present either in person or thorough counsel,
at

the time of making of the award by the Collector under clause (a) of
proviso to sub-section (2). The Collector, when he makes the
reference,

acts as a statutory authority.



